0.A. No. 1457/2021

Central Administrative Tribunal
Principal Bench: New Delhi

O.A. No. 1457/2021
M.A. No. 1890/2021

This the 03™ day of August, 2021

Through Video Conferencing

Hon’ble Mr. R.N. Singh, Member (J)
Hon’ble Mr. Mohd. Jamshed, Member (A)

Ritika,
Aged about 20 years,
D/o Sh. Rajesh Kumar,
R/o VPO, Dighal Pana Silaran,
Jhajjar, Haryana — 124107.
...Applicant

(By Advocate: Mr. Harsh Ahuja for Mr. Om Prakash)
Versus

1. Staff Selection Commission,
Through its Chairman,
Lodhi Road, New Delhi — 110003.

2. Delhi Police,
Through its Commissioner of Police,
Police Headquarter,
[.P. Estate, New Delhi — 110002.
...Respondents

(By Advocate : Mr. Ravinder Kr. Sharma)
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ORDER (ORAL)

Hon’ble Mr. R.N. Singh, Member (J)

Learned counsel for the applicant submits that
against the impugned rejection order of the applicant
for not fulfiling the requisite height, the applicant has
preferred an appeal. However, the respondents have

not responded to such appeal.

2.  Per contra, Ms. Esha Mazumdar, learned counsel
for the respondents, on instructions submits that
against such impugned order, the applicant has
preferred his appeal on the same day and the same
was considered by the Appellate Authority. However,
the appeal was rejected and the applicant as a mark
of acknowledgement has signed such appellate
decision. However, the learned counsel for the
applicant submits that a copy of the same was not
supplied to the applicant and, therefore, the applicant
has not challenged the said appellate decision of the

respondents.
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3. In view of the aforesaid facts and circumstances,
learned counsel for the respondents undertakes to
supply a copy of such appellate decision to the
applicant positively within a week from today, who in
turn may avail legal remedies, if any, in accordance
with law.

4. In view of the aforesaid undertaking of learned
counsel for the respondents, the OA is disposed of, as
not pressed by the learned counsel for the applicant,
with liberty to the applicant in accordance with law.

Pending MA also stands disposed of. No costs.

(Mohd. Jamshed) (R. N. Singh)
Member (A) Member (J)

Sd/vb/ankit/dd



